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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH NEW DELHI

Miscellaneous Application No.16/2025
IN
Original Application N0.394/2024
Er. Shivcharanijit Singh

Versus

State of Punjab & Others

Reply of Baljinder Singh District Town Planner, Bathinda(Respondent

no.5)

Respectfully Showeth :-

, the above named deponent do hereby solemnly affirm

and declares under:-

1. That the applicant had sent letter/petition dated 29.09.2023,
which was treated and registered as Original Application
No0.394/2024 complaining about encroachment on green belt

and illegal cutting of trees.

2. That the above said OA was disposed of by Hon'ble National

Green Tribunal by order dated 02.07.2024.

3. That in view of above said orders dated 02.07.2024 a joint
committee was formed comprising of Deputy Commissioner,

Bathinda and several other local authorities.

G?&\ A



37

That after the formation of the said committee a joint report
was submitted by them in the Hon'ble National Green Tribunal

dated 24.09.2024.

That considering the further orders by Hon'ble National Green
Tribunal to be necessary the matter was then listed before the

Bench by registering the report as M.A. No. 16/2025.

That in view of the observations made in the report of the Joint
Committee, Hon'ble National Green Tribunal considered it
necessary to have response of (1) State of Punjab through
Secretary, Department of Science, Technology and
Environment, Govevrnment of Punjab, (2) Commissioner
Municipal Corporation, Bathinda, (3) District Magistrate,
Bathinda, (4) Chief Administrator, Bathinda Development
Authority, (5) District Town Planner, Bathinda, (6) Punjab State
Pollution Control Board and (7) M/s Omaxe Buildhome Pvt. Ltd.
Omaxe City, Goniana Road, Bathinda, Pin code 151201, who

are impleaded as respondents no. 1to 7.

That in reference to all the above named respondents it is to

inform that the deponent is listed at respondent no. 5.

That in light of above points it is to mention that the office of
deponent (District Town Planner Bathinda) was never the
competent authority to demolish or to take action against
violations in the approved/licensed colonies. Also as per the

notification no. 13/41/21-6HG2/2476 dated

@25\«/\
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23.09.2022(Annexure 1) issued by the government it was
declared that the competent authority to demolish or to take
action against any violation in the approved/Licenced colonies
will be Additional Chief Administrator of the concerned
authority. The same was communicated to Senior
Environmental Engineer(SB) Bathinda vide this office letter no
1155 dated 05.09.2024(Annexure 2) against the office letter of
Environmental Engineer(ZB) vide their letter no 3088 dated
23.08.2024 (Annexure 3) which is also received in this office as
an attachment at annexure C with the orders dated 10.02.2025
of Hon'ble National Green Tribunal. So in this case the relevant
action is to be taken by Additional Chief Administrator of the
Bathinda Development authority. It is also informed that
Additional Chief Administrator works under Chief Administrator
of respective authority. The Chief Administrator of the
Bathinda Development authority is already listed at respondent

no. 4 as mentioned earlier in above paragraph no. 6

.. That the reply of the District Town Planner Bathinda is here by

submitted incompliance to order dated 10-02-2025 for kind

consideration of the Hon'ble Tribunal.

(De;%%t)\)\/

Place :Bathinda Baljinder Singh
Dated: 27-03-2025 District Town Planner

Bathinda



Verification:

been concealed therein.

Place :Bathinda
Dated: 27-03-2025
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Verified that the contents of para nos. 1 to 9 of this Reply
are true and correct to my knowledge and as per information derived

from the official record. No part of this reply is false and nothing has

Lozl
(Deponent)
Baljinder Singh
District Town Planner
Bathinda

ATTESTED

T

BEANT
OAT ISSIONER

SATHIN L,JKO}(
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| :';E PUNJAB POLLUTION CONTROL BOAI —._*07 |
' ‘\“g,' Zonal Office, Street No. 12, Power House Road, Bathinda \:\\W léif:slsrw}-ﬁnfgrzt I

No. o ¢ Regd. Coe dated .2 ?} @/Zﬂ'b’
To o .\[;’, W
The District Town Plannér, / 4/”57 ,Z’
Bathinda. J‘;/ d"q’/ i "7/’
] aﬂ/ el

Subject:  Order dated 02.07.2024 passed by the Hon'ble
394/2024 titled as Er. Shivcharanjit Singh (Applic
of Punjab (Respondent). 4
3
Y7

ant) V/s State

Please refer to the subject cited above.

It is intimated that a complaint was filed by Er. Shivcharanjit Singh
before the Hon'ble NGT alleging that the green belt area ln’p_gﬂg_—j_o__qf_fﬂjg_()_maxuOt*/,
Bathinda has been illegally cut and unauthorized construction has been started jnthe
said green belt. The Hon'ble Tribunal has registered the case as OA no. 394/2024 and
2 Joint Committee was constituted vide order dated 02.07.2024 comprising of the
Deputy Commissioner, Bathinda, DFO, Bathinda, State Pollution Control Board {Nodal
Agency for coordination & operation) and Bathinda Development Authority (BDA),
Bathinda. The committee was directed to visit the site, collect the relevant inforration
from the site as also from relevant record, which may be obtained from the
Builder/Developer of the area and Local Body who has sanctioned the plan. The Joint
Committee has been directed to take appropriate remedial, preventive and punitive

action against violators, If any green belt is_found damaged, within 02 months_and

submit compliance report, within next 15 days to the Registrar General of the Bench,
who may place the matter before the Bench, If finds necessary. The O.A. No. was
ide order dated 02.07.2024. Copy of the order dated 02.07.2024 is

disposed of v

enclosed for kind perusal.
The Joint Committee visited the site of the Project on 15.07.2024 and

it was observed that a section of the 15 m wide green belt

.. mongst other violations,
n established in the section of

s been encroached and a Gurudwara Sahib has bee
10 and also a Mandir has been established in the part of the

between plot no. 656 & 657 has also been

ha
the green belt of park no.
park no. 14. Further, a road (40 feet wide)

encroached.

T4z raotter Las badi considered by @@ Curmpeenc Authonty of tha coar
and it is decided that action related to fllegal encroachment/construction in the
residential colony Is required to be taken by the District Town Planner (DTP). Hence,

b2 initiated by the D
is being violated by the project proponent.

the approval of the Competent Authority.

suitable action shall TP In the matter. The Board will take action if

any environmental norm
This issues with

DA/JAS Above q\) " "\N"‘ . "U:;,&‘\

A

% 57\
Environrental Engincer (28)
For Chairman, PPCO

o
District Town Planne)
Bathinda

ANNERVRE — |
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GOVERNMENT OF PUNJAB o
DEPARTMENT OF HOUSING & URBAN DEVELOPMLN1
(HOUSING-11 BRANCH)

Notification
I)ulc(l:)dlﬂbo}]
No. 1341/21-611G2/24U76  In exercise of the powen conferred by Section

Bl v . . - . R . . . . P VT y
2(m) & Scetion 175 of the Punjab Regional and Fown Planning and Development

ab Apartment and Property

Act, 1995 and Section 2(1) & Section 41 of the Punj
hehalf, the

Regulation Act, 1995 and all other powers enabling him in this
Governor of Punjab is pleased to appoint the officers to exercisc the powers and
perform the function of the Competent Authority under these Acts as pef
annexure attached.

This notification shall supersede all previous notifications issued in this
regard.

This issues with the approval of the Chief Minister, Punjab.

Dated:l&)OCI’,‘lon Ajoy Kumar Sinha
Chandigarh Principal Secretary,
Housing and Urban Development, Punjab

Endst. No. 13/41/21-6HG2/2477 Dated: 23 Joa|202 2
A copy 18 forwarded to the Controller, Printing and Stationary. Punjab

SAS Nagar with a request to publish this notification in the Punjab Govt. Gazette
(Ordinary).

Lemmnd Cae

Deputy Sceretary

District %%}Kn
Bathing a <
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DELEGATION OF POWERS UNDER PRTPD Act, 1995 and PAFRA, 1995

MUNICIPAL o COUNCTL AR OUCTSIDE MUNICIPAL
CORPORATION ARjipg | MUNICIPALCOUNCIL ARFAS AREAS & in MC, SAS Nugor

(exeept MC, SAS Nagar)

AUTIL ' -
QRITY> COMPETENT| APPELLATE | COMPETENT | COMPETENT | APPELLATE | COMPETENT | APPELLATE

(Municipal (Municipal

Councilsin Councils in
Distt, all the
Amvritsar, remalning
Ludhinnn, Districts)

Julundlinre,

Putinly,
Bathindinand

“ . ——— | SAS Nognr)
25 G
Ulo 3 scte! Commupta | e sl | ADULD) ADC(G) bLG cA ASHLD
. . b\
2) CLU- Cnluny- Resi/
Ind >25 Acre ¥ , . )
nd ¢reCamm > 1 CMe ASLG ADC(LD) ALC(C) DG ey ASHL 1)
3)CLU Industnal pari
Upty 23 aere Hne CcMC H ° st vice
ASLG ADC(LD) ADC(G) bLG
\

4)CLL - Industng) Parks
> 5aae CMC ASLG ADC{UT) ALC(G) Bl v o

\—\—-—
5)CLU - Rice Sheller,

Brick Kiln, Petro) Pump, oMe ASLG ADC(UD) ADC(G)

<ve Crusher oL - Y
' p——— ]
o)LL Standalong
Indastnes eMe MG | anciip) ADC(C) bLG STF{F6IF oI
7.l)hCL(lil~ Slul:!dalonc unily
other than industry, ypt ADC(U UTCr
25acre pto CMC ASLG (UD) ADC(G) DLG sw ored
_\r_g
8 %(‘LL}'\- Standalone unats ADC(UD)
alhe Y
:)a,.:r:« an industry, > cMe ASLG ) ADE(G) DLG pree ASHER
9) CLU-Mega Project ’
RN A DTCP ASIHILD DTCP pTCP ASHUD brep AsliLL
—_—
10.) CLU- Megy Project .
extension >25 acre : ASHLD HUDM ASHLD ASHUD HUDM ASHUD HLDM
11.) (*) License to 2 Colony CMC ASLG ADC(UD) ADC(G) DLG ca ASHUD
12.) (**) Power lo
regularise illegal colonies e ASLG ADECED) APG6) Asie AABGE) e
132425 Regulatany
< J\ﬁgrx:}ldcf‘PR'ﬁ’D, cMC ASLG ADC(LD) ADC(G) DILG ACH, ; SHL'
?9\;.5_5 "ILE ACA7ADC(G) ASHUD

Notes and Abbreviations below (in alphabetic order):
(*) License under Section 5 OF PAPRA, 1995

(“*j under palicy No. 12/01/2017-5HG/2/1806 dated 18.10.2018.

(“~*¥RegulatoryPowers under Seetions 87,'B8,'89 OF PRTRD.AGT, 1995 &, SECI

ONS 3B:AND 30 PAPRA (Do eRGnder Seetonuz0r PRIZD
Acl195i5AESIRROhCA)

ADC(UD) Additianal Deputy Commissioner (Urhan Deselopinent) tor districts Amnsar, Ludhvana, Jatundhar, Patiala, Butiinda and $AS Nagar

ADC(G) Additiunal Deputy Commissioner (General) in case ol remaimning districts

ACA/ ADC(G) - Additionul Chiel Administrator of concerned Urban Development authonty for dustr

: ; } Cs Aminsar, Ludhiany, Jubisidhiar Panaia
Bathinda and SAS Nugar and Additional Deputy Commissioner (General) in case of remaiming distriel

5

ASHUD - Administrative Secretary, Housing and Urban Developmeni Deptt. ar as deleguted by fum

ASLG - Adiministrative Seeretary, Deptt. of Local Govt. or as delegated by him

CA -Chiel Administiatur ot concerned Urbun Deselopment Authurity under De

partment o Housing and Urban Devetopiment —
CLU arad Licerse cases nist invered under of the above categuries - Competent Authunty will he HCDM —_—

CLLU Cases outsule Muniopal limits under 1) above und Licenses outaide Muniapal s under e ahive, wli be
and ACA of the concerned Urban Development Authurty for districts § A.S Nogar. Ludhiana, Patial,

strubized & siened pnnty by 1 4
Botlinda, Jalandnur, Amritsar and by DTP and ADC(G) fur the ather districts. l

CLU UNDER SECTIONS 56 (b), 67 AND 81 OF PRTPD ACT, 1995

CMC - Cummussioner ol concerned Municipal Corpuration,

Calipss Residennal, Industrial ur Commercial as detined in PAPRA, 1995

Comprte nt oathonty shall be the one i swhose turisdietion mune area falls i s of Proyects whine some irey 1

Aty & o
atvacteide e Mumapal Limits :

- o
DIt Inrectr Loval Goaerament, Pungab ‘_{

- y 1l " b > - |
Uls 1 Dstecta Gown and Countrs Planming Pungs P~
—_—— S A—

HY UAL- [ usng o Lrban Develupment Mimster, Punjab

District

> o cle U
Silv Senan Town Planner uf concerned arele of HUD

s o

-

el
Bathlﬁd'a"‘! .
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NO. ]1141;21—6] ¥ ‘
lg2 L“’W’»Z"’\‘]\ Dated: 23/7/7'?

action:-

L) o —

A o .
A Copy 18 [or . BT 1 1
Py is forwarded to the following for information and nece

P\l&j:itll()nl\lal ET‘lTic[‘ Secretary '10 Chief Minister, Punju.h,

Princil ‘ \‘LLICIOI"\" Industries and Commerce, Punjab. '
e pal Secretary, Department ol Local Government, Punjab.
C F’O- Punjab Investment Burcau, Chandigarh.

D}reclor, Town and Country Planning, Punjab.

Director, Local Government, Punjab.

Chief Administrator, PUDA, SAS Nagar.

Chief Administrator, GMADA, SAS Nagar

Chief Administrator, GLADA, Ludhiana.

All Deputy Commissioners of State of Punjab.

All Additional Deputy Commissioner (General).

Additional Deputy Commissioner (Urban Development)
Ludhiana, Jalandhar, Patiala, Bathinda, SAS Nagal;,

Chief Town Planner, Punjab.
G.M. (1.T.), PUDA, SAS Nagar.

P

‘Superintendent

ssary

Amritsar.
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BO164-22112
* ©» dipbathinda@gmall.com

BIN w3 graH Ogree fegmr, UArE|
TR fagy se Srerara(udfaan, BisaT
SR dudaw, 3 37, waw @ge-an-1 HET

AT fey, -
Senior Environmental Engineer(ZB)
Bathinda_
“ . )
. e U3g &: )5S Hend=), &A1 z/-}’rglé
! ﬁ'B’T: 0.f'07 Yy
-~y fEE- Order dated 02.07.2024 passed by the Hon’ble NGT in 0.A.no. 394/2024 titled as Er.
-Shivcharanjit Singh (Applicant) V/s State of Punjab (Respondent).
S Us

for ST39 < W T ii3a &, 3088 Bt 23-08-2024 @ FET 8

Sudes feir mitt o= nifls Us9 T A¥o fee gles 13T 7 3

f& e oo @t $feams &1 13/41/21-6HG2/2476 gt 23-09-2022 WiEES MC

LIMIT 3* 799 fait <t &84t f&9 encroachment / violation fei@a PAPRA Act-1995 »ithies
XITE FI6 BE AEfUZ wiEwt T el P UTEK § AHTE wEredt ufns
3T fomr I fer ==t ferm wifaz a&@at &g f&A €Y encroachment / violation ¥ fa@e

Ts|

4 o e 599 trmara (),
=f&a3

a fils wae &: 115¢ ) VA 1WALK bt oS 0T~y
for & fig G39 T3=ae fErahE tie ygne desy fos.a3dt we=a,
gf63 7t § Aoe »3 BdIEt araed fd3 3fmr Aer

(e i)
Wlﬁw 5419 Brwrara (i)
&3
— \1—
Dlot['lct Pl i e.l
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TOWN AND COUNTRY PLANNING DEPARTMENT PUNJAB OFFICE OF DISTRICT
TOWN PLANNER(PLANNING) BATHINDA B.D.A COMPLEX BHAGHU ROAD

MODEL TOWN PHASE-I BATHINDA

To

The Senior Environmental Engineer(ZB)
Bathinda.

Reminder No. 1155- DTP(B) dated 05.09.2024

Subject: Order dated 02.07.2024 passed by the Hon'ble NGT in
0.A.No0.394/2024 titled as Er. Shivcharnijit Singh (applicant) versus

‘State of Punjab (respondent)

Ref In connection with this office letter No. 3088 dated 23.08.2024.

On the subject cited under reference, it is submitted that Additional Chief
Administrator of the concerned authority has been appointed as competent
authority to initiate proceedings against the encroachment/violation under the
provisions of PARRA Act 1995, outside the MC Limit as per Punjab Govt.
Notification No. 13/41/2-6HG/2476 dated 23.09.2022. Therefore, Additional Chief
Administrator, BDA Bathinda is competent authority to initiate proceedings
against any kind of encroachment/violation in the above noted colony

Sd/-
(Baljinder Singh)
District Town Planner(P)
Bathinda.

Endst No. 1156 DTP(B) dated 05.09.2024
Copy of the above is sent to Environmental Engineer, Punjab Pollution
Control Board, Regional office, Bathinda for information and necessary action.

Sd/-
(Baljinder Singh)
District Town Planner(P)
Bathinda.

True Translation

@b\{/
PDistrict Town Planne;
Bathinda
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